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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

DATE OF ORCER : 03-11-1907,
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Between :=-

M.Pentaiah

..« Applicant
And

1. The Director,
Centre for Cellular & Melecular Bielegy, Ve
Uppal R4, Hyderabad-7. :

2. The Director General,
Council ef Scientific &
Industrial Research,
Rafi Marg, New Delhi~l110 001,

3. Unien of Ipdia,
rep. by the Secretary,
M/e Industries,
‘ew Delhi-~110 001,

«++ Respendents

Counsel for the Applicant SMT.S.Thripura Sundari

a*aun

Counsel for the Respondents SRI C.B.Desal, SC for RR 1 & 2

CORAM 3
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (&)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

(Order per Hen'ble Shri B.S.Jai Parameshwar, Member (J) ).
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(Order per Hon'ble Shri B.S.Jai Parameshwar, Member (J) ).
Heard Sri Venkatachari for Mrs.Tripurasundari, counsel fer

the applicant and Sri C.B.Desai, councel for the respendents,

2. The applicsnt herein claims to have werked as casual labourer

at Centre for Cellular & Molecular Biolegy (CCMB)} from September,

1988 t@ 3l=1=1998, HEe NAS L1led LULD VA MPLAY ALy +wa —° ~ = —— — -

that he should be regularly agpointed as Class-IV in the said
establishment and consequenply to regularise his services with aiil

conseduential benefits,

3. The respondent$ in their counter have denied that the appli—
cant's engagement by the CCMB. The only point fer consideratien
: . o
is that the applicant iE,ever engaged by the CCMB in the past.
After hearing'boths;ées, we are of the opinion that the whole case
is to be enquired inte by an impartial efficer, who can enquire inte
the matter, That efficer should peruse the records te be produced
bothhby the applicant and respondents and decide the issue in accor=
dance with the law., If the Enquiry Officer comes toc the conclusion
that the applicant Was engaged as a casual labourer earlier, his
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case for re-éngagement in future vacancies£§hou1d be considered.

4, Time for compliance is four months. We have no doubt in our

minds that the appiicant will alse co=operate with the enquiry officer,

5, O.A. is dispcsed of with the above directiens. No costs.
(8.8 PARAMESHWAR}) (R.RANGARAJAN) N
Member (J) ' - Member (A) _ : ——
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) o * Nov 997,
‘avi/ L gy cmber, 1777.
ctated in Open Court.
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Copy toi-

17 Twe Director, Centre for Cellular & Melecular Biology,
Uppal Road, Hyderabad. '

2. The Director General, Council of Seientific & Industrial
Research, Rafi flarg, New Delhi.

3. The Secrctary, Ministry of Industiies, Weu Delhi.

4, One copy to mrg. S.Thripura Suhdari, Advocate, CAT., Hyds
5. One copy to fir. C.B.Desai, SC Por RR 1 & 2, CAT ., Hyd.
6.  One copy to Mr. N.R.Devaraj, Sf:SGSCfp CAT., Hyd.

79 One copy to BS3IR M(J), CAT., Hyd.

8. One capy to D.RJ(A), CAT., Hyd o

9. One duplimate copy.
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